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COUNCIL OF STATE. 

Pvesday, 24th February, 19.31. 

The Council met in the Conncil Chamber of t.he Council House at Eleven 
of thE' Clock, the Honourable t.he President in t;,e Chair. 

QUESTION Al\~ ANSWER. 

INDIANIZATION OJ!' THE OFl!'ICER" CADRE OF THE INDIAN ARMY. 

68. TmII HONOURABI.E MR. ABU A BDULJ..AH SAIYID HUSSAIN 
IMAM:: Will Government be pleasE'd to state : 

(a) When the first King's Commission 'Wat! given t.o an Indian in the 
regular Indian Army' 

(6) The number of Indian and Europf'sn officers appointed annuaJly 
to the Indian Army! " 

(c) The proportion of Indian officers to European officers in each year 
from 1926 to 1930, inclusive! 

Cd) Whether, at the pref.ent rate of Indianization of the OfficeTfI' cadrt'. 
that cadre will ever become totany Indianised 1 

(8) If the answer be in the negative, whether any other scheme for 
Indianization of the officers' rank is under consideration' 

(f) When do Government propose to publish the scheme' 

HIs EXCELLENCY TIl'F. COMMANDER·IN·CHIEF: (a) In Augu"t. 
1917, the firRt. Indian commisaioned through Sandhutst, WIlS commislJioned 
in July; 1920. 

(b) and (c). The fig1L"eS for adua.! appointments vary from year to year, 
and are not readily available: but it will perhaps mef!t the object of tt,e Hon-
ourable Member's inquiry if I give the figure~ for vacancies. At th~ present 
time a maximum of 82 vacancies a year is offered to Europeans. Of these, 
70 are obtainable through Sandhurst, and 12 through universi"{'iel!. Thf: 
maximum offered. to India.ns was ]0 a yeaT', until 1928, when the pumber 
was increased to 2ll, of which 20 are by direct entry into Sandhurst. and 5 
by noDlina.tion of Viceroy's Commissioned officers, who prooeed to Sandharat 
after being nominated. 

There hili! been no year in which all the vaca.ncies, European and Indian, 
were filled. The deficit hal!! been part.ially met hy transfers from the Briti.h 
Seuice. The a.ppl'oximaU: total numbers of Indian and Europe1LD llffbera 
admitted. to tbe Indian Army during the years 1925 to 1930 wtlre-

1ndians--57, 
Europe&n.e- 491, 

which ~ives a. proportion of a. little more than 1 Indian t~ 9 Europeans. 
( 129 , A 
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The foregoing figures are exclusive of the vatl&neu..11 recently opened to 
Indians at Woolwiuh a.nd Cranwell. Four Indians have passed into Woolwich 
and six &J:e now under training at Crs.n well. 

(d\ No, Sir, &8 I bave ex-p1a.ined, the present maximum rates of entry 
are 82 Europo&llll and 25 Indians, annually. 

!e) It has alwa.ye been the intention of Government to increase ti,e num· 
ber of vacancies open to Indians, within the limits required lJY ~fficiency, 
AI BOOn 88 a. ijufficrent flow of candidates of the right Rtamp was forthcoming . 
.A3 I have shown, tho n1unher of Indian vaca.ncies at Randhurst wa.s more than 
doubled in 1928. Proposals for a further increMe have been under consi-
derat,ion for some time. 

(!) .As the Honourable Member will have seen from the published pro· 
ceedings of th~ Indian Round Table Conference. a committf'e is about to be 
appointed to make reoommenr.iH.tions for an Indian military college. Tbia 
question :s '\"ery c10Aely related to that of Illdianizatioll, an,i Government 
propose to consider the two subjects together. 

THE HONOURABLJI! MR. ABU ABDULLAH S.AlYID HUSSAIN IMAM; 
Will His Excellency the Commander.in-Cbief please lI&y jf t,bere was any 
-cheme:: prepared by his predeooliAOr abont Indianil.ation ! 

HIs Es:OELLBNOY 'J'BB COMMANDER·IN-CHIEF: No, Sir. 

)lOTION FOR THE ELECTION OF SIX NON -OFFICL\L MEMBERS 
TO THE Cmr.rR~\L ADVISORY COUNCIL FOR R.ULWAYS. 

Tn HONoll'BULlt Mh. J. A. WOODHEAD (Commel'Ul Secretary): Sir, 
I beg to move: 

• 
.. That this Council do proeued to elect., in such manuel' aH may be approved by the. 

Honourable the President, six non·official Members from t.hc COlmcil who Mall be 
required to serve on tall Central Advil'lory COl1n('il for RBilwRY~." 

Ac('ording to Art.ic1p 6 of the Convention for the separation of railway finance, 
the Central Arlvillory Council for Railways shol1ld be elected by the Legil-
lature on the pane] !lystem. On IleveraJ occasions, however, especially during 
the last. two years. n.m-officilll Membel'l'l of the .LegislaiiUl'e have expressed the 
view that it would t.e bt-t1iPr if the election was oonducted Wrect";instead. of on & 
panel system. This generaUy expressed desire, Sir, ill the jUlitification for 
tbe !!Dlall change. or rather the lIDlall departure, which this motion involves 
from Article 6 of the Convention for tbe separation of ra.ilway finAnce. I 
trust, Sir, that this amallchange will be ACCepta.h~ to the House. 

Sir, 1 move. 
The motion wu adopted. 

To HONoUBABLJ: !'BJ: PRESIDENT: I direct tbat in connection with 
that election nomillatioDB may be put in uptillll o'clock to-morrow morning. 
the 25th February. and if all election is neceBS&ry, it will take place on the 
foUoW"iDs day. the 28th Fehraa.ry. . 



INDIAN INCOME-TAX (AMENDMEST) BtLl •. 

THE HONOURABLE Sm ARTHUR MoWATTERS (Finance Secretary) I 
Sir, I beg to move that the}\ill further toO amend the Indian Income-tax Act, 
1922, for a certain purpose, as pused by the Legislative Asscmbly, be taken 
into consideration. 

Sir, this small Bill was introduced in response to a request by the Asso-
ciated Chambers of Commerce made at their mecting of la~t December. The 
position is that under the Indian Income-tax Act, secticn 58C, sub-section 
(1) (e), one of the conditions under which provident funds are entitled to 
recognition under that Act is that the fund shall be vHted in two or more 
trustees. It was pointed out by the Associated Chamt£l'E" of Commerce that 
on certain occasions this provision causes inconvenience, because one of the 
trustees might be going 011 leave out of India or might be going away on 
business and it involved on certain occasions chargH; in the trustees. The 
Associated Chambers desired that all a matter of '(11vmience it should be 
made possible to appoint the Official Trustee. TJ.< (1ifticulty which creates 
the need for legislation is that the Official Trur-1N:, I.'~er the Olicial Trustee. 
Act, can only act alone, and it is in order to enable the Official Trustee to be 
appointed as an alternative, if desired, that we have brought forward thi. 
small piece of legislation. 

Sir, I move. 
The motion was adopted. 
Clause 2 was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 

TIlE HONOURABLE SIB ARTHUR MoWATTERS: Sir, I move that 
the Bill, as passed by the Legislative Assembly, be paSSfd. 

The motion was adopted. 

INDIAN RESERVE FORCES (AMENDMENT) BILL. 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: Sir, I move that 
the Bill to amend the Indian Reserve Forces Act, 1888, for certain pwposee, 
be taken into consideration. 

As Honourable Members will have seen from the Statement of Objects 
and Reasons, this small Bill contains really only one item of substance. Sec-
tion 6 of the Indian Reserve Forces Act prescribes certain penalties fop failure 
on the part of reservists to comply with the order calling them up, or for frau-
dulently obtaining pay which is not due to them. These penalties may be 
inflicted on conviction either by court-martial or by a. magistrate of the :first 
class. It appears that the statutory term "magistrate of the first class " 
does not include Presidency Magistrates. As a. result, if any of these offences 
are committed in Ii. Presidency· town there is no option but to try them by 
court-martial, which Honourable Members will agree is very undesirable if 
it can be prevented. The Government of Madras pointed out this small 
difficulty in the law which the present Bill seeks to remove. The rest of 
the Bill is purely formal. It is designed to bring theplu:a.&8ology of th,e .Act 
up to date. Certain obsolete terms, such as, .. Active Reserve", .. Garrison 
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lB. E. the Om mander·in·Chittf.] 
~rve " and" Indian Articles of War" are replaced by th{'ir modern equi. 
valents, while section 7, which exempts perl'lODS transferred to the Reserve 
before the Act was passed in 1888, is repealed as thcre are now no such person! 
in the Reserve. 

Sir, I move. 
The motion was adopted. 
Clauses 2, 3, 4, 5 and 6 were added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 

ilis EXCELLENCY THE COMMANDER.IN·CHIEF: Sir, I move that 
the Bill be passed. 

The motion was adopted. 

INDIAN TERRITORIAL FORCE (AMENDMENT) BILL. 

HIS EXCELLENCY THE COMMANJ)ER.IN.CHIEF: Sir. I move that 
the Bill further to amend the Indian Tenitorial Force Act, 1920, for 8. certain 
purpose, as passed by the Legislative Assembly, be taken into considera· 
tion. 

This Bill, Sir, is framed to rectify a very small omission in the Indian 
Territorial Force Act. Besides the compulsory training which all members 
of the Territorial Force have to undergo and which is limited by rule to certain 
fixed periods, some of the personnel are allowed to do extra voluntary train· 
ing which very naturally we encourage as much as possible. The Act lUI it 
stands does not allow for this extra training, with the result that members 
of the Indian Territorial Force while engaged in it .are not really strictly subject 
to military discipline and there is some doubt whether they are even entitled 
to pay. In order to put matters right and regularise this extra training a 
small amendment of the Act is necessary and that is the amendment proposed 
in the Bill. 

Sir, I move. 
The motion was adopted. 
Clause 2 was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 

1hs EXCELLENCY THE COMMANDER.IN·CHIEF: Sir, I move that 
the Bill, as passed by the Legisla.tive Assembly, be passed. 

The motion was adopted. 

AUXILIARY FORCE (AMENDMENT) BILL. 

1hs EXCELLENCY THE COMMANDER·IN·CHIEF: Sir, I move that 
the Bill further to amend the Auxiliary Force Act, 1920, for a certain purpose, 
&spassed by the LegislatiVE'! ASRembly, be taken into cODsidt'ration. 



J.UXILI.A.BY :r()BOII (J.HBlfDHENT) BILL. 133 

A verv few words wi]l suffice to explain this Bill, Sir. Members of the 
Auxiliary Force who are over the age of 18 yeaJ'A are liable to military service 
when called out. Persons can however be enrolled in the Auxiliary Forct' 
as cadets when they are 16, and while they a·re betwf;len the ages of 16 and 18 
they are liable to training only and not to military service, so that cadets 
when they go to camp are not legally entitled to draw allowance!!. This is 
an unintentional error in the Act which the present BiI1 will rectify. 

Sir, I move. 
The motion was adopted. 
Clause 2 was added to the Bill. 
Clause 1 was added to th(' Bill. 
The Title and Preamble WeI'e added to the Bill. 

HIs EXCELLBNCY THE COMMANDER.IN·CHIEF: Sir, I move that 
the Bill, as passed by the Lt gislative Assembly, be passed. 

The motion was adopted. 

ELECTION OF A MEMBER TO THE GOVERNING BODY OF THE 
IMPERIAL COUNCJL OF AGRICULTURAL RESEARCH. 

THE HONOUll.A.BLE THE l l RESIDENT: The Council will now proceed 
to elect. one Member to sit en t he Governing Body of the Imperial Council 
of Agricultural Research. W11('11 I last mentioned this election there were 
four candidates. Since then thf' Honourable Rai Bahadur Lala Jagdish Prasad 
has withdrawn his nomination. That leaves the Honourable Sir C. P 
Ramaswami Ayyar, the Honoura hIe Khan Bahadur Chaudri Muhammad. 
Din and the Honourable 1fT. Mahmood Suhrawardy as candidates for elec· 
tion. Ballot papers will now be handed round to Honourable Members and 
they will vote for the Member whom they desire to be elected by placing a 
cross opposite his name. They will not sign the ballot papers. As the result 
of the first ballot should the Honourable Member at the top of the poll not 
have secured an absolute majority of the votes cast, Ipropose to eliminate 
the Honourable Member at the bottom of the poll and to have a further elec· 
tion until one Member is elected with a majority of votes. 

(The ballot was then taken.) 

THE HONOUll.ABLE THE PRESI,DENrf: 47 Honourable Members voted. 
Three voting papers were spoiled. Of the remaining 44, 25 votes have been 
cast for the Honourable Sir C. P. Ramaswami Ayyar and 19 votes' for the 
Honourable Khan Bahadur Chaudri Muhammad Din and no votel' for the 
Honourable Mr. Mahmood Suhrawardy. I declare the Honourable Sir C. P. 
Ramaswami Ayyar duly elected. 

ELEC'TION OF FOUR MEMBERS TO THE STANDING COMMITTEE 
ON. EMIGRATION. 

THE HONOUll.ABLE TBE PRESIDENT: The Council will now proceed to 
elect four Members to sit on the Standing Committee on Emigration. Thl'rt, 
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[The President.) 
were originally eight nominationll, but the number of candidates has now 
come down to five by reason of withdrawal". I take this opportunity of 
mentioning to the Council that it would be convenient certainly, I think, to 
Members of this House, and most certainly to the office of the Council, if 
those Honourable Members who propose to withdraw from an election would 
not reserve their withdrawal till the eleventh hour. There were seven candi-

-dates this morning when I reached my office and now there are only five. 
It puts me in an embarrassing position too sometimes, for I have to make up 
my mind at least the day before what form the election shall take. In case 
there is to be a ballot, ballot papers have to be printed. As Honourable 
Members will Hee, ballot papers ha ve been printed for this election which might 
not have been neceB88.ry had Honourable Members made up their minds to 
withdraw somewhat earlier. The standing candidates are, the Honourable Rai 
Bahadur Lala Ram Saran Das, the Honourable Mr. A. Hamid, the Honour-
able Sardar Bahadur Shivdev Singh Uberoi, the Jlonourable :Mr. G. A. Natesan 
and the Honoura ble Mr. B. K. Basu. In view of the large number of vacan-
cies, that is to say four vacancies to be filled by five candidates, I think the 
only satisfactory form of election is that according to the principle of propor-
tionate repreFentation by means of the single transft-rablc> vote. Most Hon-
ourable Members have taken part in an election in that form before, but if, 
when they receive their baDot papers, they wHl read the instructions at the 
bottom I think they will find no difficulty in complying with them. 

(The ballot was then taken.) 

THE HONOURABLE THlIl PRESIDENT: May I take it that all Honour-
able Membe~ have now deposited their voting papers 1 The working out 
of the results of the election in this form is a matter of some intricacy, and I 
do not prop~e to. keep the Council waiting. I hope to be in a. position to 
announce the rel<ult at to-morrow's meeting. 

The Council t~~n adjourned till Eieven of the Clock on Wedneaday, the-
25th February, 1931. 

.. 




